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आयकर अपीलीय अिधकरण,  िद�ी �ायपीठ  “जी”, नई िद�ी म� 

IN THE INCOME TAX APPELLATE TRIBUNAL 
DELHI BENCH  ‘G’, NEW DELHI 

 
 
 
 
 
 

सु�ी सुषमा चावला, उपा�  एव ंडॉ. बी आर आर  कुमार, लखेा सद) के सम  

 
BEFORE MS. SUSHMA CHOWLA, VICE PRESIDENT 

& 
DR. B.R.R. KUMAR, ACCOUNTANT MEMBER 

 

आयकर अपील स.ं / ITA No.205/Del/2017 

िनधा*रण वष* / Assessment Year. 2013-14 
 
 

M/s Unique Technobuild Pvt. Ltd. 
Vijaya (1st Floor), 
17, Barakhamba Road, 
New Delhi-110001 

PAN-AABFU9668F             ..........अपीलाथ�/Appellant 
 

vs 
 

Pr.CIT, 
Room No.243,  
C.R. Building,  
I.P. Estate, 

New Delhi-110001                                      …………. �	थ� / Respondent 
 
 

अपीलाथ� की ओर से / Appellant by  : None  

�	थ� की ओर से / Respondent by :  Sh. H.K. Choudhary, CIT-DR.  

  
 

सुनवाई की तारीख  /  

Date of Hearing :        30.01.2020 

 

 

घोषणा की तारीख /  

Date of Pronouncement:             31.01.2020 

 

आदेश / ORDER 

PER SUSHMA CHOWLA, VP 

The present appeal has been filed by the assessee against the dismissal 

of rectification application filed under section 154 of the Income Tax Act, 1961 
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(in short “the Act”) by the Pr. Commissioner of Income Tax, dated 

19/12/2016, passed under section 264 of the Act.  

2. Despite the assessee noting the date of hearing on the last date, none 

appeared on behalf of the assessee and we proceed to decide the present 

appeal after hearing the Ld. DR for the Revenue.  

3. On perusal of the record and after hearing the Ld. DR for the Revenue, 

we find that the present appeal has been filed against the dismissal of 

rectification application moved against the order passed by the Pr. 

Commissioner under section 264 of the Act. Under the statute, no appeal is 

provided against the order passed by the Pr. Commissioner/Commissioner of 

Income Tax under section 264 of the Act. The assessee if aggrieved by the 

order of the Pr. Commissioner/Commissioner, can only approach the Hon’ble 

High Court and not the Tribunal. Following the same simile, there is no merit 

in the appeal filed against the dismissal of rectification application filed by the 

assessee against the order passed under section 264 of the Act. Hence, on 

this premises itself, we dismiss the appeal of the assessee.  

4. In the result, appeal of the assessee is dismissed.     

Order pronounced in the open court on 31st January 2020. 

 
  Sd/- Sd/- 
        (Dr. B.R.R. KUMAR)        (SUSHMA CHOWLA) 

लेखा सद)/ACCOUNTANT  MEMBER              उपा�  /VICE PRESIDENT 

िद�ी / िदनांक  Dated : 31st January, 2020 

Shekhar, Sr. P.S. 
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आदेश की �ितिलिप अ�ेिषत/Copy of the Order is forwarded to :   
1. अपीलाथ� / The Appellant 

2. �	थ� / The Respondent 

3. आयकर आयु!(अ पील) / The CIT(A) 

4. मु# आयकर आयु! / The Pr. CIT 

5. 
 

6.             

िवभागीय �ितिनिध, आयकर अपीलीय अिधकरण,  िद'ी / DR, ITAT, Delhi 

गाड) फाईल / Guard file. 

  

                                     आदेशानुसार/ BY ORDER, 

          
 
 

                   सहायक रिज-. ार, आयकर अपीलीय अिधकरण ,िद�ी   
Assistant Registrar,  ITAT, Delhi 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 


